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OPEN COURT 

I 

CENT~AL ADMINISTRATIVE TRIBUN AL, ALLAHABAD BENEH 

ALLAHABAD 
' 

Allahabad : Dated this 29th day of May, 200 '!..! 

uriginal Application No,605 of 1994. 

CORAM :-

Hon'ble Mr. Justice RRK Trivedi, v.c. 

Hon'ble Maj Gen KK Srivastava, A.M. 

f'1oorat Singh S/o Shri Ganesh Phadali, 
R/o Vi11age & Post Simraha, 

Distr ict-Jhans i. • 

(Sri R~ Nigam, Advocate) 

• • • • • . _ • • Applicant 

Versus 

1. Union of Indi a through General 1'1anag er, 

Cen tral Railway , Bombay V. T. 

:L. Divisional Railway Manag e r, Central Rail way , 

J 'han Sii • 

(Sri A. v. Srivastava, Advocate) 

• • • • • • • Res pendants 

By Hon'ble Mr. Justice RRK Triv edi, v.c. 

By this uA the ap p licant has prayed for a dir ection 

to the res pon dents to show the records in r egatd to the 

pl acement of the appli cant under the ha ndicappe d 

quota a nd in case the applicant's name is not there, 

to in terpo l ate his n arne according to the position. It 

has a lso be e n prayed that the r espondents be d irect ed to 
vi...... appoin tment v- -

iss ue~ o rder in favo ur of the applicant in 

ha n d ic apped quota in Class IV Category. 

2. The facts of the case are t ha t the applicant's father 

~ri Ganesh Phada li was se rving as r•1a t e under PW I Mauran i pur 

He retired from service on 01-7-1978. The ap~licant claims 

that he i s handicapped and i s entitled f or a ppointment 

Of a retired empl oyee 
outright 1 y 
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be i ng handicapped ch il d 
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3. We hav e considered this aspect of the case . Howeve r, 

we do not find any s ubstance. There is no rule providing 

s uch appointment a fter retirment of the employee . If 

the a pplic ant i s handi capped, he may ap pl i whenever 
• 

vacancies arise and notifi cation is iss ued. The applicatio 

of the applic ant may be considered on merit s in s uch 

se l ection and he ma y be given the be nefit of his be ing 
~~e..\~ (A. 

handicapped . He c annot c ) aim ~ an r t1i direction of · the 

nature c l a i me d in this uA . The uA is accordi ng ly di sp,Jsed 
---- ~ ~There s ha ll be no order as to costs. 

Membe r (A ) Vice Chairman 
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